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SHRI UMA SHANKAR DIKSHIT: We
do not have this latest information which the
hon. Member has just given about the rate
of the capitation fee having gone up to Rs.
25,000 or Rs. 30,000. The information avail-
able with the Minjstry is that in no case is it
more than Rs. 10,000. We have taken note of
the information given by the hon. Member and
we shall certainly inquire into the matter and
take whatever remedial measures are possible.

. SHRI JYOTIRMOY BOSU: May 1
know whether it is a fact or not that a deputa-
tion of the students of the Pataliputra Medical
College had called on the hon. Minister and
made a representation to him, and arising out
of that, whether in view of the fact that the
college has got Rs. 60 lakhs in the bank out
of the collections made from the students
irc! 1ding. foreign students, Government would
tell us here and now whether they are going to
takc over this medical ccllege so that the
students are not obliged (p remain frustrated
and dcje_cted?

SHRI UMA SHANKAR DIKSHIT: The
deputation to which the hon. Member refers
did meet me, and I had promised to go into the
matter, and after contacting the people con-
cerned to find a solution. In fact, T wanted to
find a solution, but afterwards some boys came
and told me that the Government of Bihar
had already taken over the college, and, theic-
fore, there was no such problem any more.
Therefore, 1 gave up the matter. Therefore;
there is no question now. I 2ny question arises,
I shall certainly take personal interest in the
matter.

SHRI ATAL BIHARI VAIPAYEE: This
is also a Rs. 60 I.khs question.

DR. MELKOTE: s it not a fact that in
the past Government  had held out assurances
several times on the floor of this House that
they would not allow the capitation fees to be
taken and that no more mushroom colleges
of this type would be allowed to come up?
Is it not a fact that many more such colleges
have conie up and many such colleges have
bezn collseting such funds even now ?

SHRI UMA SHANKAR DIKSHIT: It
is a matter of legislative measure which the
han. Member is suggesting, we can consider
it on ouar own or on the basis of the strength
of fe:lings expressed in this House. But 1 am
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not aware of any such decision and no further
opening of such colleges would be allowed.
There is no such law under which such a' pro-
vision can be implemented.

So far as the States are concerned, most of
these colleges are functioning precisely be-
cause the State universities affiliate thesce
colleges. It is, therefore, primarily a matter
for the States to consider and the Centre cannot
just ride roughshod over the opinions, views
and policies of the State Governments.

SHRI VAYALAR RAVI: There are news-
paper reports which indicate that after this
unholy episode of the Pataliputra Medical
College, a new medical college has sprung up
in Patna, with which have been assoziated some
names of public importance. 1 find even the
name of our hon. Speaker mentiored as a
patron. How cin we allow such colleges to
come up bascd merely on donations? ~Will
Government look into this and stop such
malpractices ?

'SHRI K. LAKKAPPA: The Speaker's
name should not be dragged into this.

SHR1 UMA SHANKAR DIKSHIT:
already explained Government’s policy.

¥ro mdo JT &, T faoelt H agwforer
WAl &1 fawio

1 have

* 459. ot viAwER fawe v famior
WX AraT| A Jg AT B FAFG
o yro 9T &7, T3 fIeefl, # TFT AN
& 1e wiwen FaEd & faato § feaar
THY AN KV GEATIAT G

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): 94 Type 1V quarters
(8 storeyed) now under construction in the DIZ
area are cxpected to be completed by 1972.
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aY 7Y gs, A gt g At & W
qears § wfwer s @y o )

st TR fawer T faior iR
T WA qqrad fF F [@E a9 F a8
Srar & frad a3 fa¥ o A § ar
g Faafal v fer Smaw ? ¥
F1eX foFm Ie=a § qwmy g § 7

st wido Fo WU : TAAAE
qrATEd &1 el S |

! @gA AW AT qETE WAL
Fart f Are-aiw AT & ey @y #
AT HI FAEY T F 1% @A 99 G
ST RTIRUE 7 AW qw A @rar
i 98 gu g ?

qeqw WEEW: @At v e
AR a9 O @ | g gATw A1 AN ArA
Fa A, . . (wAEw) |

SHRI 1. K. GUJRAL: No, these quarters
which 1 think the hon. member is referring to,
do not belong to Government.

fagar wam @ wgwewAn wht Tew
T &q 3T

*461. *t gFN AT FOAW:  FT
fantn st wrag W7 g8 SO & FuT
4 %

(%) Far fagar waw F1 wEwEAT TE
E F1 &9 2 & foy fasfiw ad 1971-
72 ¥ #1¢ ufy frag ar o §; o)

(@) afegr, at<w qraw ¥ feqn
s gRm ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL): (a) and (b). Rs. 35
lakbhs have been provided for expenditure in
the tinancial year 1971-72 for acquiring Birla
Bhawan for its conversion into a Memorial
to Mahatma Gandhi. The proceedings for
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acquisition under the Land Acquisition Act
are being taken by the Delhi Administration.
At this stage, the amount that will actually be
spent cannot be indicated.

+ft gFW 9v FOIE . F A g
# ngieg & Swar 9 § 5 os@
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T F T T @R F} H A
AT T G 8 ? Y aF qCHT A SS!
forar i &Y & ?
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@ ¥ %5 fr SR Ig a9 @ A Q@Y
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eTT NG © TG AT ST A FTH
fera @i ame . . . (%@um).

SHRI I. K. GUJRAL: Decaling with the
second question of my hon. friend first, I can-
not indicate just now the time that will be
taken to complete the memorial for two
reasons. Onec is that the acquisition is not yet
complete, and the sccond is that we will then
work out the details as to what is to be done
there as a memorial.

So far as the first question is concerned, the
hon. Member will  recall that this was dis-
cussed in this Housc some time ago. First
there was difficulty about fixing of price. Second,
there was a demand for giving of alternative
land. All these things were discussed from time
to time and before this House was re-constitu-





